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O   R   D   E   R 

(Through Virtual Mode) 

15.06.2020─ Heard Mr. Ritu Raj Singh Jamwal, learned counsel for 

the Appellant. We want to hear him further on the question whether the 

amount claimed to be in default, comprising of the interest component 

only, does fall within the ambit of ‘operational debt’ and whether there is 

no ‘pre-existing dispute’ in regard to such debt projected as an 

‘Operational Debt. 

 List the appeal ‘for admission (fresh case)’ on 24th June, 2020. 
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